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Pandit G. B. Pant : The publication 
of  the report need not  take  much 
time.  It has not yet reached us. T is 
difficult to irake a precise statement at 
I his stage.

Shri M. L. Agrawal : May I know 
if the publication of the report, the imple
mentation of the recommendations and the 
expression of the views of this House and 
the States is likely to postpone the general 
election programme ?

Mr. Speaker ; Order, order.  This 
does not arise.

Shri N. M. Lingam : Is it not a fact 
that the Prime Minister  and the Home 
Minister have been asking the nation to be 
calm over the recommendations and not to 
create disturbances and acrept the recom
mendations as they are ?  If so, what is 
the difficulty of the Government in publi
shing the recommendations as soon as they 
are submitted to the Government ?

Pandit G. B.  Pant : I  have  been 
requesting the people to be in a receptive 
mood and to examine the recommendations 
of the Commission with due regard for 
the status, integrity, experience and charac
ter of the authors of the report, and I expect 
that all will try to accept the recommenda
tions so far as they possible can.  It is 
only when they find no other alternative 
that they will put forward other proposals 
and those too in a calm, detached  and 
dispassionate manner.
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Shri Krithnacharya  Joshi s May I
know the total number of foreign mis
sionaries who are working in India at 
present ?

Shri Raj Bahadur : It is difficult to 
say.  I have given the number for this 
year.  I can give the number author.sed 
and refused from ist January to ist Sep
tember 1954; 274 and 180 respectively.

Shri  KHshnacharya jothi : What 
are the main activities of these foreign 
missionaries in India ?

The  Minister  of Home Aflkirs
(Pandit G. B. Pant; : They are humani
tarian and evangelical.
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Shri T. S. A. Chettiar : In accordance 
with the principle that has been enunciated 
by Government, is not the admission of 
foreign mis ionarics subjcct to the cx>ndi- 
tion that they should not take to proselyti
sing ?

Pandit G. B. Pant t I do not know 
how to interpret the word proselytisation. 
But we expect that whoever tries to con
vince and win over people to his own faith 
will do so in a manner that would be con
sistent with proper respect and due regard 
to other religions in this country.

Shri Dabhi : May I know whether 
any assurances are taken from the mission
aries before they are allowed  to  come 
in ?

Pandit G. B. Pant : No.

Shri T.S.A. Chettiar t It was decla
red in this House by a former Home Minis- 
t2r that the foreign missionaries who are 
allowed into this country should not take 
part in proselytisation.  I would like to 
know whether they make sure that these 
missionaries understand this declared prin
ciple.
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Pandit G. B. Pant: Whatever princi
ples are cither published in the‘country or 
are announced on the floor of the House, 
are expected to be known to every one who 
is affected thereby.
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 ̂ fT 3ft ̂ ftq̂ ̂ ;3¥̂  ̂ *nfw 

ft̂  <(MI  ̂I

Art Treasures

*2121. Shri S. C. Samanta  : Will
the Minister of Finance be   ̂lease 1  to 
state:

(a) whether  it is a  fact  that  the 
export of ancient Art Treasures is forbid
den by law;

(b) if so, the cases of such illegal export 
of Art Treasures that have come to the 
knowledge of Government since 1947 and 
the action taken thereon;

(c) whether it is a  fact that  if  has 
been established as a result of enquiries 
that some officers of the Customs Depart
ment helped in the smuggling out of Art 
Treasures;

(d) if so, the action taken against such 
officers; and

(e) whether Government intend  to 
bring back the Art Treasures that have 
already been smuggled out of the country ?

The  Minister  of  Revenue  and 
Defence Expenditure (Shri A.C, Guha):
(a) Yes Sir; the  export of “antiquities’* 
as defined in section 2 of the Antiquities 
(Export ControH Act, 1947 is prohibited 
except under the authority of a licence 
granted by the Central Government under 
section 3 bid,

(b)  Only one such ease has so far come 
to the knowledge of the Government. The 
case concerns the export of what was alle
ged to be the Jehangir Diamond; and it 
still under adjudication.




